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Notice is hereby given that the National Company Law Tribunal (NCLT) has ordered the
commencement of a corporate insolvency resolution process against the MAPLE
LOGISTICS PRIVATE LIMITED on 25/04/2022; copy made ready and communicated on
27.04.2022 through NCLTwebsite.
The creditors of MAPLE LOGISTICS PRIVATE LIMITED, are hereby called upon to submit
their claims with proof on or before 11/05/2022 to the Interim Resolution Professional at
address mentioned against entry No.1 O.
The financial creditors shall submit their claims with proof by electronic
other creditors may submit the claims with proof in person, by post or by nl~,~t.~n;"
A financial creditors belonging to a class, as listed against the entry No.
choice of authorized representative from among the three ln"'nll"cl~"""nrr"cc,",n
against entry No. 13 to act as authorized representative ofthe class in
Submission of false or misleading proofs of claim shall attract n..n..llti ....
Date: 28/04/2022
Place: New Delhi


